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RE. CALLING ATTENTION NOTICE 

(Query)

Mr. Speaker: Now we take up the 
Call Attention Noticc

Shift  Kiiafana Kumar  Chatterji
(Howrah) rose—

Shri Chlntamani Pairfgrahi (Bhub- 
ueswar) rose—

Mr. Speaker.  The hon  Member 
wanted to raise something.  I will 
tell him the procedure Everyday we 
get about 10 to 20 call  attention 
notices, but we take up only one a 
day and that too, the Speaker decides 
its unpoitance and it has to be admit
ted  A motion which is not admitted 
•cannot be raised on the floor of the 
House  Therefore I request the hon 
Member not lo raise it here  It is 
not proper If he thinks that it is 
-very urgent I am prepared to discuss 
this with the hon Member, but he 
may not raise it here now

Shri  Krishna Kumar  Chatterji*
■Quite a large number of people have 
been killed

Mr. Speaker  Now we take up the 
•Call Attention Notice

Mr Sheopujan Shastry 

12.12 hn.

CALLING ATTENTION TO MATTERS 
OF URGENT PUBLIC IMPORTANCE

(l) Situation arising out of the

RESIGNATION  OF  THE  CABINET  IN

Pondicherry
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1889 (SAKA) Cabinet in 1838 
Pondicherry (CA.)

The Minister of Home Aflain (Shri 
Y. B. Chavan): Sir, I shall place 
before the House the facts relating 
to the situation arising out of the 
resignation of the Council of Minis
ters m Pondicherry  At 10 15 pjk 
on the 19th March, 1967, the Chief 
Minister of Pondicherry submitted 
resignation of his Cabinet as two of 
his Cabinet colleagues had resigned 
On the 20th March, a no-confidence 
motion against the Council of Minis
ters was to be discussed by the Legis
lative Assembly  In view, however, 
of the resignation tendered by the 
Chief Minister, the Speaker adjourned 
the House till the 30th Muiih, 1967

In all seven members including two 
Cabinet Ministers had resigned from 
the Congress Legislature party After 
the adjournment of the Assembly, 
these seven members along with eight 
members of the opposition wrote to 
the Lieutenant Governor that they 
had  constituted  themselves  as  a 
United Democratic Front to function 
in the Assembly on the basis of a 
minimum programme and had elected 
Shri A S Kankeyan as their leader 
A request was also made in that letter 
that leader of the Front may be given 
opportunity to form the Government

On the same day the Congress 
Legislature party elected Shri Farook 
Maricar, the Speaker of the Assembly 
as its new leader and he then tender
ed resignation of his office as Speaker 
He informed the Lieutenant Governor 
that the meeting of his party at which 
he was elected leader was attended 
b> fifteen members including himself 
and that some of the members of the 
party who had resigned were expect
ed to withdraw their resignation In 
view of this he requested that he may 
be called upon to form the Govern
ment

The position as it emerged on the 
20th March was that both sides claim
ed the support of fifteen members 
each and neither side was in a majo
rity  If any side provided a nominee 
for the office of Speaker, it would



[Shri Y. 8. Chavan]

have been reduced to a minority. In 
view of this the lieutenant Governor 
advised that we should wait for some 
time so that either side was in a 
position to satisfy him that it would 
have a majority in the Assembly 
after providing its nominee for the 
office ol Speaker.

On the 21st March the President 
accepted the resignation of the Coun
cil of Ministers and the Chief Minis
ter and his Cabinet colleagues were 
requested to remain in office until 
alternative arrangements were made.

On the night of 23rd March the 
leader of the United Democratic 
Front  wrote  to  the  Lieutenant 
Governor saying that as a result of 
his talks with other members of the 
Assembly he was convinced that it 
would be possible for his party to 
gain absolute majority in the Assem
bly.  He also stated that he would 
require two days to submit a list of 
members of his Cabinet.

On the 26th March the Lieutenant 
Governor met the leaders of both the 
parties. The leader of the Congress 
Legislature Party claimed at this 
meeting the support of seventeen 
members and promised that  on the 
27th evening he would meet the Lieu
tenant Governor with the two mem
bers who had rejoined the Congress 
Legislature Party.  He also handed 
over to the Lieutenant Governor a 
letter to that effect. The leader of 
the United Democratic Front stated 
that his party strength continued to 
remain at fifteen and that one more 
member of the Congress Party was 
to join the Front. The leader of the 
United Democratic Front again met 
the Lieutenant Governor on 27th and 
told him that the sixteenth member, 
who was expected to join the Front, 
was not doing so.

On the 27th March, the leader of 
the Congress Party met the Lieu
tenant Governor along with the two 
members who had resigned and had
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rejoined  the  Congress party.  He 
satisfied  the  Lieutenant  Governor 
that  the Congress Party had a 
strength of seventeen and should be 
entrusted with the responsibility for 
forming the Ministry. The “Lieutenant 
Governor advised that as the Con
gress Party had a majority in the 
Assembly, it should be called to form 
the Government. Acceptance of this 
advice was conveyed to the Lieutenant 
Governor on the 28th March who 
has called upon the leader of the 
Congress Legislature Party to submit 
a list of members of his Cabinet.

Mr. Speaker: Now, Shri Sheopujan 
Shastry.

Shr| Chintamani PanlgraU (Bhuba
neswar) : Is it necessary that he should 
put the questions first?

Mr. Speaker:  That is the practice 
that is toeing followed here.

ftw«j[iw wwft : veqret *t aft 
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Shri Y. B. Ctaavan: I have no in
formation about it.  Naturally, per
suasion was going on on both sides.

Vkr.  Speaker:  Shn Ram Sewak
Yadav.

stft wfr suf ̂  «mvfhr ?trt-

SWTW  spT, HTT-'fte «F7 % I

Mr. Speaker:  I have called Shri
Ram Sewak Yadav.

aft TTO fcw  (1TO#) : 

TFsrcqrFT

HV hwiOk w w  :  i

MARCH 30, 1967
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Shri Y. B. Chavan: It is a matter 
lor the individual members of differ
ent parties to consider on which side 
they remain.  The  only thing that 
we in the administration have to con
sider is to see which party commands 
the majority in the House, and the 
Lt Governor there advised this Gov
ernment on the basis of the informa
tion that he received from time to 
time. Who left a party for what rea
sons is a matter for the party leaders 
and the individual members to consi
der. I cannot say anything one way 
or the other.

Ttft tw (3$): WTarvrcvr 

wr *ft ’rr̂ TT aft % & wr qft 

«n*f*RT g*fT t—

“Mr. A. S. Kankeyan, the dissi
dent Finance Minister, in the pre
sent caretaker  government  of 
Mr.  Venkatasubba Reddiar and 
ieader of the newly-formed UDF 
has today sent a strong protest 
to the Lt. Governor against the 
reported attempt toy the Govern
ment of India to nominate some 
members of the Pondicherry Le
gislative Assemfbly at the present 
juncture".

Mr. Speaker: What is the point in 
reading it? Everybody has read it.
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Shri I. B. Chavan: This is absolutely 
incorrect. No member was nominated 
to the Assembly.
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“The Lt. Govezlnor of Pondi
cherry told UNI (21st March) this 
afternoon that he had not yet re
ceived any directive  from  the 
President on forming a new Minis
try for the Union Territory. The 
Lt. Governor said he was awaiting 
a communication from New Delhi"

21 *TT$ ̂ fiwft

Ir fatfr fsf̂ wr ft sRftwt vc t|* » *
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Shri Y. B. Cbavin: I have gfiven the 
whole series of facts and sequence as 
it happened

An hon. Member: This is an im
portant thing

Shri Y. B Chavan: Naturally, the 
constitutional position is  that  the 
final decision m these matters is cer
tainly taken by the President here on 
the advice of the  Government  of 
India  On the 19th March when his 
resignation was subnutted by  the 
Chief Minister, he conveyed this mes
sage which 'was received heie on the 
20th morning  Naturally, wc  also 
wanted his advice m the matter

Shri A. B. Vajpayee: Whose advict’
✓

Shn Y B Chavan: The Lt Gover
nor’s advice

Shri A. B Vajpayee.  He says he 
was awaiting a directive  from  the 
Central Government

Shri Y. B. Chavan: That was the 
constitutional position  At the same 
time, we have to have some advice on 
the party position there  Just be
cause one man resigned, we cannot 
ask some one else

Shri A. B. Vajpayee: Not one man

Shri Y. B. Chavan: Naturally when 
the Chief Minister resigns, he resigns 
ns a collective cabinet  That does not 
make the position automatically clear 
that somebody else immediately com
mands a majority  This fact had to 
be gone into The very next day when 
the House was adjourned and  the 
Speaker resigned, the party position 
became 15.15  From there  on  the
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Governor’s advice was 'wait till I get 
the correct position and find out who 
commands the majority1. We have to 
run a democracy . . .

«ft  : : WTO (TOR W*T %

srfsvrtt vt wt  | ’

«ft m m  ttw wqp*  fatfr % 

wfwrct *rt t 1

•ft   ̂?ft fanire  w

*Fm | 1

Shri Y B. Chavan: At no stage the 
Opposition was m a majority and we 
refused to allow them to form  the 
Government

Shn A. B. Vajpayee. The leply is 
not clear

Mr Speaker: He says 15 15

Shri A B Vajpayee: What was the 
position on the 20th March’ It was 
not 15 15  On the 20th March  the 
Congiesb was reduced to a minority 
When the Congress was reduced to a 
minority after the resignation  and 
desertion of the Congress  Members 
who joined the united front, why did 
not the Central Government ask the 
Lt Governor to invite the Opposition 
to form a Government’

Speaker: He said the position 
was not clear

Shri A. B. Vajpayee: It may not be
clear to the hon Home Minister

Shri Y B Chavan:  On the 20th
March, he expected advice from the 
Government of India only about the 
acceptance of the resignation of the 
Chief Minister

•ft »nj ftww. 3WJTTOT TOTf 

wrfl |  WTt ?r sfTOR   ̂I

UT# froR *n*T %  «|ft
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Mr. Speaker: It is a different ques
tion. It applies to the whole of India

no TTS SHtlTC Htf̂ITT v* *t

SWFT  TOTT | fa fo'STT vftwITT 

£7 ŵ «rfaw»rafaTr&fa*?!:«raT 
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t .................  («r̂ *r?r) ............

$ oq-cp*n *t !m ̂ nr t̂t  -̂fâ ir 

5ft*r .

Mr. Speaker: What Is the point of 
order?

*To TW *TTt£C 5ftf?WT  *Tft 
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..........

Shri Shivajirao S. DeshmaUt (Par- 
bhani): On a point of order.

Mr. Speaker: This vyavastha must 
be over before you begin to  speak.
I have to say to Dr Lohia that he is 
making such a long speech.

*to tm *Rt|pc Ntf̂ n . ??,

fcFTT 3RT «FTS f m f, % eft  f %

*t*r »r*rr g, fŵt  ir aftsr »rt g 1

jt? ?fr f̂stt  pr f fa ir cfr

ST* 5R5RT ̂t 7̂ f I ̂  St

?mr ̂ ®t̂t st f̂RTft ̂t i 1

woTiT t̂t 1
Let us proceed with the work now.

Shri A K. Gopalan  iKasergod): 
There i<* no point of order

Shri Shivajirao S. Deshmukh: I want 
to rai'se a point of order which arises 
out of the utterances of the hon Mem
ber Dr. Lohia who has just resumed 
his seat.

An hon  Member:  Under what
rule?

Mr. Speaker: I may say under the 
same rule that was pointed out on 
this side of the House  Let him pro
ceed.

Shri Shivajirao S Deshmukh: He 
said in the course of his speech that 
many of the  people here who are 
elected to the vidhan sabhas and this 
Hoûc—he mo’-'! oied both—could be 
sold and purchased; it seems he holds 
a wholesale agency of this.  I  say 
that this constitutes a grave breech 
of privileg*"* to describe a Member 
who has 'been duly elected by the 
electorate to be subjected to sale and 
counter sale  ... (Interruptions.)

What the hon. Member has said is 
simply out of order and it should 
be ruled out as such and expunged 
or the Member should be compelled 
to withdraw the remark*.



Mr. Speaker: I do not think any* 
-body It lor sale.

«T« TW  Wtfiwr :

nm | 1 m ft̂ Tfippu

f% iflfo  w  m arfarr 1 ij?r 

«s*r>»r  ̂  1

Mr. speaker: Order, order.  Shri
A. K. Gopalan.

Shri A. K. Gopalan: May I know 
whether it is a fact that the Lt. Go
vernor or any other  authority who 
has the power to nominate persons, 
proposes to nominate three members 
in order to increase the strength of 
the Congress so that the future danger 
may not arise on the ground that 
there is a lack of representation as- 
far as certain interests from the elec
torate are concerned?

Shri T. B.  Chavan: There is no 
proposal to nominate any person as 
such.

Shri K. M. Abraham  (Kottayaam): 
Will the Government give an assu
rance to this House that President's 
rule will not be imposed in Pondi
cherry?

Shri Y. B.  Chavan: There is no 
question of President’s rule.

Sfiurt V. V. Menon  (Ernakulam): 
Will the hon.  Minister assure this 
House that the Government of India 
will not nominate anybody?

Mr.  Speaker:  In reply to  Mr.
Gopalan’s question, he has assured the 
House that there is no proposal. Shri 
E. K Nayanar. if a reply has been 
given to a question, that  question 
need not be repeated.  He may put 
a new question.

Mtrl E. K. Nayanar (Palghat): Yes, 
Sir. Mine is a new question. The 
Gotiemmflnt nominated some tnem- 
tory to increase the strength of the 
Cot̂ress party.  On the 23rd, tthe
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Opposition party loader wrote to the 
IJt̂ Governor that to had a nptfority 
of 17. Then, within five days, some 
floating Congress MLAs were caught 
by Shri R. Venkataraman, ex-Minis- 
ter of Madras who was defeated. (In
terruption). The  Congress President 
sent Shri Venkataraman to catch 
hold of the floating Congress MLAs 
who were hoe and there. On the 
23rd, the Opposition leader wrote to 
the Lt.-Governor to invite him to 
form an opposition Government. But 
within 5 days, Shri R. Venkataraman 
was sent to catch hold of some float
ing members to get a majority for 
the Congress.  He nominated some 
members.

An hon. Member: No nomination, 
(Interruption).

Shri E. K. Nayanar:  This is an
undemocratic attitude, just like the 
one that we saw in Rajasthan; a hasty, 
hostile attitude that was shown in 
Rajasthan. (Interruption).

Shri Y. B. Chavan: This is creat
ing a wrong impression, that the 
Opposition leader had claimed 17 
members  I have got a copy of the 
let-er that he sent to the Lt.-Govemor 
in which he had said that it would 
be possible for him to have a majo
rity and for that he required two 
days’ time.  Therefore, some time 
was claimed; he had no majority at 
that moment. So, at no time was he 
refused a chance to form the Govern
ment.

An hon. Member: What about the 
“floating” members?

Mr. Speaker: Floating can be by 
anybody. Why does he worry? (In
terruption).

Shri Umanath (Pudukkottai): Sent 
Into space.

8hri K. Ramani (Coimbatore): Ts 
the Government aware that the Lt.- 
Governor of Pondicherry did not 
invite the United Democratic Front
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which had A majority at that time, 
though oar hon. Minister refused to 
accept it to form the Government in 
order to gain time for the Congress 
Party to send Mr. R. Venkataraman, 
the ex-Minister of Madras to stay 
there, and to create a majority for 
the Congress Party to have a Govern
ment de novo, and, if so why did 
the  Government  allow  the  Lt.- 
Governor to do so even after such a 
widespread public condemnation of 
hasty and hostile action in Rajasthan?

Mr. Speaker: The hon. Minister has 
answered it. Shri Nambiar.

Shri  Nambiar  (Tiruchirappalli): 
Arising out of the answer already 
given by the hon. Minister that seven 
members including two ministers of 
the old Congress Government resign
ed and thereby the Chief Minister 
tendered the resignation of the entire 
Caibinet, was it not normal on the part 
of the Governor to invite the other 
party to ascertain from them whether 
they would be in a position to form 
the Government? On the other hand, 
when that leader himself stated that 
he was prepared to form the Gov
ernment, was it not correct on the 
part of the Governor to give that op
portunity to that party  before he 
waits tor some more time to ascertain 
the wishes of the future  Congress 
leader, who might get  a majority 
thereafter?

Shri T. B. Chavan: I have explained 
the whole (position and the sequence 
of things as they happened on 19th 
night  and 20th morning.  On  the 
20th the situation was, as Dr. Lohia 
mentioned, naturally this whole issue 
should  have 'been  decided in the 
Assembly itself. ‘That is the legiti
mate thing. But  the  Speaker ad
journed the House and resigned the 
speakership.  The position was that 
no party was in a majority. If the 
Leader of the Opposition commanded
* majority and then he was refused 
the opportunity to form the Govern
ment,  certainly there would be a 
cause for a grievance.

1889 (SAKA)  Situation in 1850
Calcutta (CA..)
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Shri T. B. Chavan: The point was 
the Speaker had resigned. The House 
had adjourned.  At that time  the 
position was, both parties had fifteen
members each.

12.37 hrs.

RE.  MOTIONS  FOR  ADJOURN
MENT AND CALLING ATTEN
TION NOTICES

Situation In Calcutta

Mr.  Speaker: I have received
notices of Adjournment Motions and 
Calling Attention in large numbers 
on the situation in Calcutta. Natural
ly everybody is anxious about it— 
the whole country and particularly 
Members of Parliament.  It is an 
important  matter.  Therefore,  I 
request the Home Minister to make 
a statement at 5.30 in the evening 
today.  We shall take it up then. 
(Interruptions).  He  will make a 
statement  and after that Members 
can seek clarification. I think it will 
take nothing less than half an hour.

Ab hon. Member: What about the 
half hour discussion?

Mr. Speaker: There is an half-hour 
discussion today. That la why I said 
it will be taken up at 5.80.  Hie 
Home Minister also will get more 
information.

the Minister of Heme Affairs (Shri 
I. B. Chavan): Yes, Sir; I also need 
some time.


